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pun’ FiQ_$TEFi Foe THE MONTH .0t=._uoy_EMB.EB.2fl2A

in view of postings/transfers order bearing No. 381DHC/Gaz-IIBIG-7lVl.F.2(a)l2024 dated 25 lh

October, 2024. modified the Duty Roster for the month of November 2024 bearing "0-
B23!CJMIEASTlKKD1'Delhi dated 25.10.2024 is partially modified. as under:-

Sl.No Name ot the of Magistrate
1 Days i Holidays R00"! N0

" " " " " " ’ 71 Sh. Sachin, Ld. JMFC-03 (East)
Filo Flat No. 302. Pasupati Apartment, Sector-4B,Faridabad,
Haryana. 04.1 1 .2024 02.11.2024

17.11 .2024
2 Ms. Neha Garg, Ld. JMFC-02 (East)

Rio Flat No. 1708, Delhi Administration Flats, Gulabl Bagh,
Delhi ~¢ 03.1 1 .2024
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Sh. Shiva Parashar, Ld. JMFC (Digial 138 NI Act 0‘l)lEast
Filo. C-5!128. Milan Vihar Apartments. E.P. Extension, Delhi 05.1 1.2024

27.11.2024 ‘“ 10.11.2024 407 i1
I

4 Sh. Pritu Raj , Ld...|MFC-01 (East)Rio Flat No. 30 D, Sulya Apartments, Sector-13, Rohlni, Delhi-
1 1 0035.

06.1 1.2024
07.1 1 .2024 09.11.2024

_ _ _ 27 '1

i 25

5 Sh. Navdeep Gupta Ld.J.M.F.C (138- Ni Act)lEast,
Ft/0 House No. B-B14, Flohini Heights, Sector-29, Fiohlni,
Delhi.

08.1 1.2024
11.11.2024

_ __ I ——

24.11 .2024
-__--J

6 Ms. Ritika Kansai. Ld..JMFC- ast Mahila Court-0(E ) ( 2).Rio B-Block, Flat No. 804, 8“ Floor, Judicial Ofiicers Flats,
Sector-26, Rohlni, Delhi-110042.

12.11.2024 *1 1
13.11.2024 ‘

_._-._i_
7 Sh. Divyam Lila, Ld. .1|'~.'tFC-(East) (MOD)

R/o E-111 1, 1“ Floor. Greater Kailash-2, Delhi-110048. 14.11.2024 1
16.11 .2024 15.1 1 .2024

3 Ms. Deeksha Rao, Ld. JMFC-04 (East)
Filo House No. B-368, UG. Lok Vihar, Pitampura, Delhi.

.___,_

18.1 1 .2024
1 9.1 1 .2024 i
20.1 1.2024

~...._-_.._9 Sh. P. Bhargav Rao Ld. J.M.F.C-05 (East),
Ft/o House No. 201?. G ' Fri Bngh, Deihi govt. Fiesidance.
Delhi.

1Q Msflishika Srivastava, Ld. JMFC (East) (Mahlia Court-01)
?_..._._-..-

20.1 1 .2024-
21 .1 1.2024 01 .11 .2024

Ft/o Flat No. 305, Type Iv Residential Court Complex,
Karkardooma Courts, Delhi.

1

.-_.__..---4

22.1 1.2024 ‘
23.1 1 .2024
30.1 1 .2024

[ _

I0 _-_.-i
1 1 Sh. Kunal Soni, Ld. JMFC- (Digital Tratlic Courl)iEast

R/O CU405, Milan Vihar Apanrnents, Patparganj, LP,
Extension, Delhi-110092. .--21+

25.11.2024 I
26.11.2024 ‘
29.11 .2024

Q— 403

J
i
l

Rest of the conditions in CliCUi3! No. 823/CMM/EAST/KKD/DELHI, dated 25.10.2024, shall remain
uncha ed.
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1. When any working d 1
for whole of the d all 3 declared holiday, the Duty Magistrate on that day will be deemed as Duty Magistrate

ay wuhuut ail)’ lurther order.
lti i '
lEaie‘3i:_5f;$P°n ll"? Magistrates to complete the entire workof their court on a given day and they should not
the ban bu work for the Duty Magistrate. Release Warrants should be signed by the Magistrate who accepts

ml and ‘he regular Magistrate should not leave hlslher court before disposal of the work of
3-

zgrezany “'°"k1“3 5°)’ is declared holiday, the Duty Magistrate on that day will be deemed as Duty Magistrate
W Me °f ‘he dill? without any further order.

4- it is irgpressed upon the Magistrates to complete the entire work of their court on a given day and they should not
eav 'e err court work for the Duty Magistrate. Release Warrants should be signed by the Magistrate who accepts

I-he bail bond and the regular Magistrate should not leave his/her court before disposal of the work of hislher court
‘~‘-'i\l¢l1 i8 brought before him upto 4 p.m. All the consequential work arising in pursuance of the orders issued by
lite regular Magistrate should be disposed of by the regular Magistrates.

5. The Magistrates deputed as Duty Magistrates on holidays will be entitled to avail Spedal Casual Leave within
0"" Ycm‘ (T1115 is with reference to Endst. No. 6546-63/Rule:=JDHC dated 06103/2012, Delhi Judicial Service
(Leave) Rules) and the staff of their courts will be entitled to avail Special Casual Leave within Six months (This
is in reference to the office order no. 72971-731011 Atirnn.lifLeaveI201B tit. 22.11.2018 of Ld. District 8: Sessions
Judge, Delhi). The Magistrates while forwarding the application of the staff for grant of such special casual leave
(compensatory) shall verify that the official concemcd had actually worked on a particular date.

G. The Magistrates who are deputed as Duty Magistrate if summoned for the day of such duty to appear as witness
in a court located in cotut complex other than the place of posting will send formal request in advance to the court
where he ls to appear as a witness for hlsfher exemption from court attendance. If the cotu-t in question again
intimates the officer requiring hisiher attendance for that date, hefshe may do so in the forenoon session under
lndmation to the undersigned. (Ref. 8.0. Issued by the District 8: Sessions Judge, Delhi vide letter no. 42534-
684/DM/Gaz. dt. 2s.1o.ss).

7. No Magistrate shall proceed on leave or remain nhsent on the day he/she is deputed as Duty Magistrate
except under exceptional circumstances or emergency. In case of an emergency or any other Inevitable
circumstances, if a Duty Magistrate must proceed on leave, he/she shall send a formal request in advance
for change of duty with the officer agreeing to perform duty in hislher place in the office of the
undersigned.

8. In case a Duty Magistrate is confronted with any medical issue (including Corona related) or has to attend
any official assignment such as training programme at Delhi Judicial Academy or any official conference,
etc, on the date of duty being a worltlng day, on n short notice and is unable to obtain consent of any other
officer to perform the duty in hlslher place, helslte shall immediately, on receipt of intimation in this
regard, inform the office of undersigned. In such a situation, next available Link Magistrate of the said
officer shall worlt as Duty Magistrate on that particular day.

9. The duty Magistrate of the day shall repon at Video Conferencing Room latest by 12.00 noon and shall
dispose oi the work as per directions of the undersigned. .

10. It is clarified that Duty Magistrate of a particular day shall work as Duty Magistrate from 10.00 a.m. on
e day of his duty till 9.59 a.m. on the immediate succeeding day.

1. Whenever a Magistrate is Duty Magistrate on any working day, helshe is exempted from entertaining applications
of other courts for TIP proceedings and recording of statements uls 164 Cr.PC (except as those referred in
Clause 11 of the Duty Roster) and to work as Link MM on that day. However It is clarified that any pro-fixed
applications will be decided by him/her only and the undersigned can also mark such applications or work ofLink
MM In the event of extreme exlgency.
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\. '1.V__" V;' 12. Wherever it is feasible__ and practic bl , 1h 1) '
K Conferencing but after duly follow; fit: vi‘ uty Magistrate can take up and dispose matters through inner;

= June 202,1 B e eo Conferencing Rules 2020 as notified by Delhi High com on 11:

13 The Applications for '' cl - . . .1' _ recor mg statements uls 164 Cr.P.C. of any child/victim pertaining to POCSO Act or any
“PP lcauon constiturin ' -Ld. ACJM or Ld. Du Blfixrlnte against women uls 376 to 3761) shall be recorded by a lady Magistrate, marked by
d . H D’ aglstrate (as the case may be) to any otherlady Magistrate on phj'S!C31 duty, on the said

ey owever, if no lady Magtsuat a11 bl th D ' -
Iherseli but with the consent of the a 8’ e my Magistrate shall thereby recur memem hunself

11 is further clarified um the do / agrétéié 5' he an ,1 th ml th .
duty day gm-rug mun huum 1/ <3/¢\ aw“ en e Y5: 3' on en"
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- /\ '1 ll“ W1 (DEEPA KU AR-I)
hief Judicial Ma istrate, East

Karkardo a Courts, Delhi
_,. ~71

No. 8 \\§ lCJM.IEAS'I‘1'KKD!Delhi \~----" Dated:.2 1 10/ 2024
Copy for information toa-

1. The Ld. Flegistrar General, High Court oi Delhi at New Delhi.
2. The Principal District & Sessions Judge (HQ,) and West, THC, Delhi.

The Principal District & Session Judge East, North-East, and Shahdara, Karkardo ma Courts, Delhi.
The Principal District & Session Judge, New Delhi, Patlala House, New Delhi.
The Principal District & Session Judge North, and North- West, Fiohinl, New Del i.
The Principal District & Session Judge, South-West, Dwarka, New Delhi.
The Principal District & Session Judge South, and South-East, Saket, New Delhi.
The Principal District & Session Judge-cum-Special Judge, PC Act (OBI), House Avenue, New Delhi.
The CJM, Central and West (‘I15 Hazari), New Delhi (PHC], North & North—West (Rohiui), South- West
(Dwarka), South & South-East (Saket), North-East and Shahdara, Karkardooma Courts, Delhi.

10. The Ld. Secretary, DLSA East, Karkardooma Courts, Delhi.
11. All the Ld. Judicial Magistrates, East District, Karkardooma Courts, Delhi.
12. The incharge, District Courts WeQ;Site'C‘ommittee, rlguazéi Courts, Delhi.
13. The incharge Computer Branch, Karkardoorna Courts, Delhi. (uploading on Layerslweb-Site).
14. Superintendent Admn. and Care Taking Branch, Karkarclooma Courts, Delhi.
15. lncharge Pool Car, Karkardooma Courts, Delhi.
16. lncharge Cash Branch, Karkardooma Courts, Delhi.
17. Director of prosecution, Delhi thr. Prosecution Branch, KKD Courts, Delhi.
18. Chief Public Prosecutor, Karkardooma Courts, East, Delhi.
19. The Commissioner of Police, Delhi and DCP, East, Delhi.( Through Chowkl lncharge KKD,Delhi.)
20. The l G (Prison), Tlhar Jail, Delhi! New Delhi.
21. The Secretaries, Bar Association, THC, PHC, KKD, Ftohini, Dwarka & Saket Co .- i.
22. Lock Up Incharge, Karkardoorna, Delhi.
23. information Center, (E- Sewa kendra) Karkardooma Courts, Delhi.
24. Video Conference Ftoom, Karkardoorna Courts, Delhi.
25. For uploading on layerslweb-Site. I
26. Office Order File.
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(DEEPAK UM R-l)
Chief Judicial agis ate, East

Karkardooma Co rts, Delhi


